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oo5                 As requested  by Mr.  N.  Rai,learned  Counsel

appearing    for    the     Petitioners,     this     case    is

adjourned to 8-11-2005.

a_ w ,L
(Binod Kumar Roy)

Chief Justice

5                J-\t   tile  bar.  Mr.   N.   Rai.   learned  counse

for  the  petitioners  contended  that  the

petitioners  have  got  the  relief  from  the
end  of  tlie  appropriate  authority.  and  that

being  the  position.  the  pet.it.ioners  desire

to withdraw  this  writ  petition.    Heard
also  Mr.   S.   P.   I'Jangdi.   learned  Advocate

General  assistet]  by  Mr.   r.  a.  Pradhan.

learned  Govt.AdvocatL`  for  the  State  -
Nos.1   to  8.

respondents/    Mr.   S.   S.   Hamal  assisted  by

Mr.   Nc)rden  T.   Bhutia,   learned  counsel  for

the   respondent  No.g.9  to  16.18  to  21.   23   to

26  and   28   to  31   and  Mr.   K.   T.   Bhutia.   learn

ccurisel   for  tlie  respondent  No.27.

In  view  of  the  existing  facts  and

circumstances  of  the  case,  the  present  writ

petition  is  heFi=by  closed  on  withdrawal.
NO costs.                     N.hlcin
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